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ORIGINAL APPLICATION NO,773 of 1987

— —— - - - - — - - " — —— - - — — -— - - —

ORDER OF THE TRIBUNAL

The applicants herein ‘are direct fecruits forlthe
posts of Skilled Grade-IIT Fitters in the Wagon Workshop,
Guntupalli in Anc¢hra Pradesh. It is contended that the
Wagon Workshop was started in the year 1974 égd'for the
purﬁose of recruitment of staff, options were c;lled for
,from the staff working in ldco-sheds,_Garrage and wagon
depots of the Mechanical Department and iﬁ the Railwaf
Mechanical Works, Laléguda, Hubli and Kurdwaéi.‘ These
options were callgd for 9 times between 19.6.1974 and
13.9..19'814*.'/"1“he applicants state that they are a.l.l I.'T.I.
Trade Apprentices who vere selected in Juné 1980 and absorbed
in the month of December 1980 against 25% quota reserved for
direct recruits. It is their case that the'seniority should
be fixed on “the basis of the date of entry into the grade.

. since - . ‘ '
In}1984}écertain matters for prepa;ation qf the compined
seniority list between tﬁe-direct recruits and the depa}tmental
promoteés was not méde cleaf, the General Manager issued certain
instructions on 20.2,1985. The applicants contend that the

A

seniority list prepared in 1984 does not conform tovthe instru-

ctions issued. The promoteés got promotion under the above two
‘categories even though years after the direct recruits entered the
grade, they are shown in the seniority'list as seniors to the

applicants. he applicants have submitted objections to the
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" geniority list dated 18.9.1986 but the a@ministration is

proceedings to makqipromotions on the basis of the said
seniority list without dispOsiﬂg of their objgctions. ?he
applicants, thereforef seek a direction to the respondents to
prepare a seniérigy list of Class-III skilled Welclers of
Wagon Workshop, Rayanapadu in respect of direct recruits oﬁ
the basis of their ebtry into skilled gradg énd further
direct the respondents while iﬁteréolating promotees from

the lqwer grades, either under promotional quota or under
limited departﬁéntal competitive examination guota, to show
them below thé éifect recruits if the promotees were promoted

£ in the Workshop or transferred to the Workshop after the

appointment of the direct recruits.

2. We have heard the learned counsel for the applicants

Shri P.Krishna Reddy and the learned Standing counsel for the

-~
respondents Shri N.R.Devaraj, SC for Railways. On similar
contentions . raised in regard'to the preparation of the
seniority list amongst the optees under various option letters

issued at various times and tﬁe‘direct recruité, in 0.A.Ko.

387 of 1987, we have given c;rfain édirections relating to

regularising the geniority ¥kx of all thesg persons. The

decision rendered thereiﬁ will also apply tc this case and
N

the seniocrity of promotees.wi}l be dete;mined in accordgnce

with the direcpions contained in the above mentioned case.

2ask The ceniority of the direct recruits will be reckoned from




.

the date of their joining in the Workshop. With these direc-

tions, the application is disposed of. There will be no order

as to costs.

Dictated in the cpen court.

opeide b2

(B.N,JAYASIMHA) o (D, SURYA RAO)

Vice Chairman Member (Judl.)

Dated: 1%th March, 1389,
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